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Consumer Protection Act, 1986.
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points" (2001) SCL 104 -  examines critically rules related to Postal Ballot and points out
certain gray areas therein which are likely to create confusion.  Section 192A of the
Companies Act, 1956 inserted therein by the Companies (Amendment) Act, 2000 provides



for passing of certain resolutions by postal ballot.  This provision has been made keeping in
view the fact that shareholders' attendance at the annual general meeting of a company is
generally very poor.  By enabling the shareholders to express their consent or dissent on
certain resolutions through postal ballot, the cause of shareholders' democracy is sough to be
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postal ballot.

9. S. Venugopalan, "New Disqualifications for Directors  - A Study", (2001) SCL 119 -
discusses the new provisions related to disqualifications for appointment of a person as a
director as well as the duty of the author to report on them in  terms of section 227(3) as
amended by the Companies (Amendment) Act.  Section 274(1) of the Companies Act, 1956
provides that the types of persons mentioned therein shall not be capable of being appointed
as directors of a company. In other words, it lays down the disqualifications for appointment
of a person as a director of a company.  The Companies (Amendment) Act, 2000 has inserted
a new clause (g) in section 274(1) which prescribes certain fresh disqualifications from the
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examines the merits of the clarification vide circular No. 11/2001 dated 25.5.2001 issued by
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the Sick Industrial Companies (Special Provisions) Act, 1985 (SICA) shall not be
disqualified for appointment as director by virtue of section 274(1) (g) of the Companies Act,
1956.
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such.
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Companies Act, 1956, every company has to have a registered office to which all notices and
communications are to be addressed.
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23. S. Venugopalan, "Appointment and role of nominee director", (2001) 34 SCL 83 - brings out
the legal position in regard to the appointment and other important matters connected with
nominee directors and highlights their rights and obligations insofar as these differ from
those of ordinary directors.
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25. G.D. Agrawal. "Law on postal ballot and corporate democracy", (2001) 34 SCL 97 -
examines the new statutory provisions as well as the rules framed thereunder and points out
several aspects thereof which, in his opinion, need to be further amended to achieve the
desired goal of enhanced shareholders' democracy and better corporate governance.

26. R. Kalidas, "Exercise of shareholders' rights - A case for adopting stringent procedural
measures", 34 SCL 107 - critically evaluates the provisions relating to the rights of the
shareholders' under the Companies Act, 1956.

27. C.S. Balasubramaniam, "Management control systems in development finance institutions -
Recent development and issues", (2001) 34 SCL 110 - focuses his attention on the recent
development in the management control systems of DFIs necessitated by these
unprecedented changes.

28. Sheela Rai, "Role of management in take-overs", (2001) 34 SCL 116 - presents a brief
discussion of the academic and theoretical aspects of corporate takeover and then casts a
fleeting glance over the corresponding regulatory mechanism in operation in the US, the UK
and India.With the winds of liberalisation and globalisation blowing fast all over the world,
the phenomenon of corporate takeover is also gaining speed and Governments of various
States have, of necessity, to devise appropriate legal mechanism to regulate this phenomenon
so as to turn it to their best advantage.

29. G.D. Agarwal, "Proposed Competition Law Disadvantageous for Growth of Domestic
Corporate Entities", (2001) 34 SCL 121 -makes a critical examination of the main features of
the Competition Bill and assails some of its proposed provisions on the ground that they will
harm the development of Indian economy by restricting the size-wise growth of Indian
entities and singles out clauses 5. 6, 220, 29, 30 and 31 of the Bill dealing with combinations
(mergers/amalgamation, etc.) and pleads that these should be omitted as they will curb the
growth of domestic entities and put them in a disadvantageous position vis-à-vis foreign
enterprises, especially MNCs which enjoy the advantage of size, being far larger than Indian
corporate - the Competition Bill, based on the recommendations of the SVS Raghvan
Committee, was introduced in the Lok Sabha on August 6, 2001 replaces the Monopolies and
Restrictive Trade Practices Act, 1969 and ensure a healthy competitive environment for the
growth of Indian economy.

30. Ms. Manisha Agarwal, "Companies Act, 1956 : Measures for Improving Level of
Compliance", (2001) 34 SCL 125 -  examines and stresses the need for taking urgent steps to
improve the level of compliance of various companies in order to ensure the development of
a healthy capital market in the country.

A legal right is nothing but a permission to exercise certain natural powers, and upon
certain conditions to obtain protection, restitution, or compensation by the aid of the
public force. Just so far as the aid of the public force is given a man, he has a legal right,
and this right is the same whether his claim is founded in righteousness or iniquity.

—  HOLMES, Oliver Wendell, The Common Law
(Boston : Little, Brown, and Company, 1881), p. 214



The “problem” of the quality of legal services is not a problem but a symptom. It’s time to
be skeptical about the capacity of law and lawyers to bear all kinds of responsibility.

—  AYER, John D., “Do Lawyers Do More Harm than Good?”
Vol. 65 American Bar Association Journal (July, 1979), p. 1053


